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THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER); Madam, I
beg to move:

“That the Bill to amend the Inter-
national Airports Authority Act, 1971,
be taken into consideration.”

Madam, I submif that the International
Alrports Authority was constituteq on 1st
February, 1972. 1Its first Chairman and
whole-time Member were appointed in
1972. The conditivns of service of the
Chairman and the whole-time Membey of
the Auwthority were governed by rules
framed according to section 36 of the
International Airports Authority Act  of
1971,  These rules were framed and no-
tified in November, 1973, Therefore, there
was a need to implement them with re-
trospective effect. The Committee on Sub-
ordinate  Legislation in the Fifth Lok
Sabha which examined these rules pointed
out that section 36 does not perm¥® rules
to be made with retrospective effect and.
therefore, thig section should be amended
to regularize the matter. -~

The 1973 rules only covered the major
terms and conditions of service. Accord-
ing to rule 7 in these rules, other allowan-
ces and conditions were to be determined
bv the Central Government at the
time f the appointment of the Chair-
man and  other Members of the In-
ternational Airports Authority. The same
Committee which examined these rules also
pointed out that rule 7 of the 1973 rules
wasg not consistent with the letter and
spirit of section 36 of the International Air-
ports Authority Act. Separate action will
be taken to amend the said rule,

The amendmentg proposed in this Bill
have been made in pursuance of the re-
commendations of the Commjittee on Sub-
ordinate Legislation of the Fifth Lok Sabha.
These amendments will provide necessary
powers to make rules and regulations as
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to the conditions of service with retrospec-
‘tive effect.

We have taken care that while muaking
the amendments no rules or regulations
made with retrospective effect shall adver-
sely affect the interests of any person who
may be governed by such rules or regula-
tions, .

Section 37 of the Act confers powers on
the Government to frame rules for regu-
lating service conditions of other employees.
Keeping in view the recommendationg of
the Commitee on Subordinate Legislation,
it is also proposed to amend section 37
of the 1971 Act to allow the Government
to frame ruleg in this section also with re-
trospective effect, without adversely affect-
ing the interestg of any person to whom
such ruleg may be applicable.

Section 37 of this Act does not provide
rules framed under this section to be laid
Iaid before each House of Parliament. It is
proposed in this Bill to amend section 37
suitably to provide for laying any rule
of ruzulation made under section 37 be-
fore each House of Parliament, Necessary
modsfications are also being made in sec-
tion 36 (3). This would fulfil the recom-
mendation of the Committee on Subordinate
Legislation of the Fifth Lok Sabha reeard-
ing laying . of rules before each House of
Parliament.

It is -also proposed in this Bill to vali-
date the rules made under section 36 of
this Act before its present amendment and
also all orders made under rule 7 of the
1973 rules.

Madam, ag mentioned by me earlicr.
these amendmentg to sections 36 and 37
of the International Airnorts Authority Act
of 1971 are being made with the primarv
objective of fulfilling the recrmmendations
of the Committee on Subordinate Yeeisla-
tion of the Fifth Lok Sabha. T would,
therefore, commend that the Bill be
taken un for consideration by the Homnse.

The question was proprsed,
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*SHRI O. J. JOSEPH (Kerala):
Madam, Vice-Chairman, thig is a simple
and innocouous amendment. This  Bill
has been brought to enable the making
of rules and regulations as to conditions of
service etc. etc., of the Chairman, officers
and emplovee; of the Airports  Authority.
I do not want to go into the amendment
ag such,

However, I feel that it is necessary to
make a brief mention of the light of our
air services ang aitports, Madam, we have
four international airports in our country—
Boamhay, Delhi, Madras and Calcutta.
Although we have four international air-
ports, only two are functioning effectively,
while Delhi and Bombay are effectively
functioning as international airports, Madras
and Calcutta are practically ignored. There
are no worthwhile air services from these
two airports. There are no repair faci-
Ttieq there,  Trerefore, I do not know
whether our Government is pro-west or
pro-north west, Anywhy the fact is that
out of the four international airports, two
have been practically ignored.

Madam, we often claim that ovr coun-
try is making fast progress. But the pity
is. that we do not feel the necessity of hav-
ing another international airport. I do
not know why we are not more liberal in
such matters. Can we not adopt 2 broa-
der view in such matters.

Last year our air serviceg claim to have
eamed a profit of Rs. 60 crores. 1t we
have a closer look at the operations c¢f
our services we can find from which sector
we have earneq thig profit. Tt ig from
Sectors like Trivadrum Gulf Sector that
we have earned the major part of  this
profit. Tt i not a small amount.  That
comeg to ghout Rs, 100 crores. In a2
cense this Government is robbing the peo-
nle of Kerala, This is a sort of day-
licht robbing of the hard earned money
of the people working in gulf countries by
means of airfares.  The airfares for a
direct flicht from Trivandrum to the gulf
is almost equivalent to the flieht via Bombay
to the gulf. Thug we can find that when a
direct passenser is compelled
to pay the fare from  Trivan~

*Enolish translation of orginal speech
delivered in Malayalam.
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drum to gulf via. Bombay. He is being
robbed of Rs. 2000 by the airlines. He
is paying 1000 rupees in excess to the
usual for one side. Is
it not robbery, Madam? Why cannot
they change this arrangement? 1 am
afraid that they are afraid of some foreign
airlines breaking our monopoly if Trivan-
drum is ¢onverted to an international air-
port. Can we not reduce the present rate
of airfare?

Another painful aspect is that these pas-
sengers are almost being treated ag untou-
chables.  They must go to the gulf coun-
trieg and must give their blood and sweat
for carning the precious foreigy exchange
for the country. But while they travel
in our air serviceg they are being treated
like untouchables, Why do not we
stop these things? I do not know when wis-
dom will down upon them. Why cannot
we treat these passengers to the gulf as
fiuman beings, They are earning foreign
exchange to the tune of Rs. 360 crores
a years. Do they not deserve better treat-
ment?  There are no such
considerations. Now  what is the
treatment meted out to them when they
land in our airports. Qur customs au-
thorities would rob them more than half
of the items which they have brought by
spending their hard-earned money. News
reports in pro-Congress newspapers like
Mathru Bhoomi and Manorama indicate
that these kinds of malpractices are being
indulged in by the customs officials by
using code words etc. Ts it not robbery,
Madam,

This Bill is for making provisions for
the salary, allowances, service conditions
etc, of officialy and employees. 'We can-
not say anything about it at the moment
without having he details of such hings be-
fore us.

Madam, now conferences are held and
Comnittees are formed in and around India,
There are flights to Japan, China etc. Then
why do we not do something to develop
and improve the Calcutta airport? Now
for one who goes to any of the above pla-
ces has to come to Delhj and fly to Mos-
cow or something like that resulting in
circuitous passage and wastace of time,
This is he present state of affairs. There-
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fore Calcutta airport needs to be developed
and repair facilities made available there.
Simlurly the Madras airport alsg must ke
developed. Today we are operating
about nineteen air services to placzs like
Sri Lanka, Mahe and the gulf countries
from Trivandrum. Therefore I  woald
like to know what ig the difficulty in cun-
verting an arrport like Trivandrum to an
international airport. I do not kiow,
as some Keiaia Minister had recently caid
that “wheher we should also go ihe Pun-
jab or the \ssum way to make our voice
heard™,  Tf we want io curb the parochial
tendencies them we must be prepared to
concede the legetimate demands and aspira-
tions of the people of the different paits
of the country.  Now with the changs of
leadership into the younger genmeration and
with a youthfu] Minister ip charge of the
Ministry T hope these long-standing grie-
vances of Lhe people would be looked into
and more consideration would be shown to
us. With these words I  conclude.
Thank you.

SHRI RAOQF VALIULLAH (Gujarat):
Madam_ Vice-Chairperson, T rise 1o sup-
port the International Airports Authorily
(Amendment) Bill, 1985 to amenq the
International Airports Authority Act, 1971
as brought to this House by the Honour-

able Minister for Civil Aviation, Shri
Jagdish Tytler,
Madam, in the Statement of Objects

and Reasons. it ig proposed to amend sec-
tion 36 of the International, Airports Au-
thority Act, 1971 suitably to remove the
defects pointed out by the Committee on
Subordinate Legislation and to validate the
said rules and orders.

Madam, such a power as mentioned in
the Memorandum regarding delegated le-
gishation is necessary to give effect to deci-
sions fop improting the conditiong of ser-
vice of persong governed by the said rules
or repulations with retrospective  effect.
Now_ it is the same conditions of service
of the personnel that I want refer today.

T would like to draw the attention of the
Honourable Minister as to how the powers
have been grossly misused by the ex-Chait-
man and Members of the International Air-
ports Authority of Indja. Madam, the
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International Airport at New Delhi was
planned ag one of the most modern and
most beautitul international airports in the
worid. I know for certain that abou:
four or five months back the officials ol
the International Airports Authority  of
India were telling the world that it will
be more beautiful than the Singapore inter-
national awrport which ig considered today
as the most beautiful airport in the world.
Thig Airport constructed at an exorbitant
cost of Rs. 100 crores and covering an
area of 61,500 square metres was to pro-
vide super efficient and ultra sophisticated
services to handle 3.5 million passenge:-
and nearly 70,000 tonnes of cargo anually.
Thig was the magnitude of the Inferna-
tional Airport to be built in New Delni.
Named afte; the Late Prime Minister, Smt.
Indira Gandhi, this International Airporc
wag 10 be inaugurated on November 15,
1985, her birth anniversary. What hap-
pened? The inauguration nevep place.
Instead the Government guddenly set up
ap inquiry and I want to congratulate
here, Mr, Minister, that he took note of
the delays, the faulty construction,  the
use of gsub-standard materials and much
more. One day later, that is on Noveri-
ber 20, 1985, we read in the newspapers
that the top brasg of the International Air-
port Authority of India the Governmen:
owned body, incharge of the Metropolitun
Airports have been sacked. Who were
those people? Captain, A. M. Kapur, for-
mer JAAI Chicf and the Chairman  of
both—Air Tndia  and Indian  Alirlines,
he was asked to go on leave. Only yes-
terday. I was surprised to know what T2
said—he wag not asked to go mo leave but
he has tenderey his resignation and  the
Government kg accepted it. After bungl-
inz to the tune of nearly Rs, 100 crores,—
he has the guts to say that
he has resigned od
nobody has asked him to go on leave. f
would like to know from the Hon'ble Mi-
nister what ¢the actual position is? Madam,
the ITAAIL acting Vice-Chairman, Ai~
Vice Marshal, Mr. Dere was reverted and
the contract of Mr. H. S. Bhatia, the
Member (Engineering) of the TAAI was
terminated. Thig unhappy episode was
revealed by whom?  Again it is a  big
supiise.  Who revealed all this bunglicz?
On November. 20, 1985, the Additional
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Secretary 1n the Prime Minister’s Secreta-

tariat, Mrs. Otima Bordia worte to the
Civil Aviation Secertary. Mr. Sidhuo, 1
yuote:

“The Prime Minister has been con-
cerned abouf the progress of construc-
won  of the new indira Gandhi Inter-
national  Airport. Prime Ministey has
Jdesired a full report into the status of
the project, the time-table for its com-
pletion and the reasons for the delay as
well as of faulty execution,  Prime
Minister hag also desired that the respon-
sibility op cach person may be fixed in
the fapses that have occurred”.

The lapsey ure top many to narrate here.
I would fike to take some more time from
you Madam, because I want to give exac-
tly what the situation is regarding the
fumous Teternational ‘Airport at New
Defhi? The Airport was initialiy estimated
1o cost Rs. 63.95 croreg in 1981 but the
Tatest figure of Rs 95 crores and another
Rs. 15 crores may have to be spent before
it ig finally ready for use.  This should
have been finished jn October last i.e.
October 1985 hut now as recently as yes-
terday, officialy were saying that every
thing would be in readiness by Novem-
bYer, 19, 1985. It js not so and in fact, it
was at the instance of the then Chairman
of the International Airport Authority that
the inangration wag fixed on November.
19. 1985.... .. Yet, ag Mr. Tytler
hag now discovered, the work is far from
ove, and woul] take at ieast one or two
years more before the whole thing is ready.
Madam. Mrs. Otima Bordia, Additional
Secretary in the PAs Secretariat, conveyed
in no uncertain terms Mr. Rajiv Gandhi’s
annoyance and the hon. Minister of State
for Civil Aviation ordered the shifting and
shuffling around of the mén who have
beey; in charge of the TAAT and iastituted
an enquiry into the lapses committed hy
variou, officialy including Mr.  Kapoor.
™r. Dere and Mr. Bhatia. 1 under-
stand that the hon. Minister ig reported
to have saiq that he was glways under the
impression that the nation wag going 10
get something extraordimary, but what he
noticed wag poor qualiy work, sub-standavd
material and unreasonable cost escalations.

SABHA T (Amdey bl 1985—
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And at whose cost? The nation’s cost, of
course. And the project has not been
completed in four years. He hag only
said that he cannot allow public money
to be squandered by irresponsiblc people.
I congratulate him, but what has he done
while Mr. Kauapoor has squandered away
crores of rupees? He has done nothing in
the matter.

202

Madam, while the final enquiry report
into the project will come after a month,
preliminary investigation hag revealed. (1)
Over 150 major cracky in the taxi runway
built at a cost of Rs. 3 crores: they ap-
peared because of structural defects and
faulty supervision, (2) Uneven and
poor equality flooring in both arrival and
departure lounges. (3) An uneven and
weak false cciling which cost Rs. 330 per
sq. metre as against Rs. 2.50 per sq.
metre for the Bombay airport at Sahar
(4) Very low ceiling, only seven feet high,
in 40 per cent of the passenger area. You
can actually touch the ceiling. (5)
Seventeen of the 22 tubewells dug fou
water are not functiomng and even today
they are  not functioning. (6) TFive
out of 22 toilets were defective. They
arce defective everywhere, whether you go
to Ahmedabad or Bombay. Toilets are
of much lesser concern. (7} Chokea
sewer lines. (8) Wrong ducting for  the
air-conditioning system. (9) Incomplete
waterproofing of the roof, leading to sec-
page of water in varions places. (10}
Tocomplete and poor quality electrical fit-
tings in the entire complex. Now what
is left out? Tf all these things are defec-
tive, what is left out?

Curiously all these lapses have occurred
despite a regular monitoring done at the
highest level by Mr. Siddhu and, of comse,
bv over half a dozen Minister, who have
precede the picsent Minister, In spite
of all this monitoring, all these things have
happened.

Planning had ctarted even earlier in 1978
during the Janata Party rule. whep the
TAAT submittey a proposal for Rs. 42
crores. This wag later raised to  Rs.
63.95 crores, and finally it hag come to
Rs. 95 crores and another Rs. 15 crores
which may be pzquized additionally. So it



Authority

i over Rs. 110 crores now, from Rs. 42
crore. in 1978. 'Who is responsible for
all this? Madam, cracks in the taxi tracks
and links built over the past two years
were noticed 25 early ag Jume this year.
But ng pressure was put on the contractor
to improve the design and material qua-
rify all these severaj issues about the
were often two to three inches wide and 4
new contract for filling up the cracks was
handed out at the rate of Rs. 475 per sq.
metre. Now this ig an addition to all that
expenditure. Inexplicably—thiq is yet 10
be explained by the Government—the
1A AT chose the same technique that has
been useg at Bombay Sahar aijport. built
three vears ago..... even though three of
the six taxi bays at Sahar Airport had de-
veloped cracks and the IAAT had to spend
Rg. 76 lakhg on repairs in Bombay. But
the most striking lapse seems to be the
selection of suppliers for the rubber floor-
ing in the airport complex. The Interna-
tional Airports Authority originally plan-
ned to provide only for stone flooring.

Later this was changed to rubber flooring.
And. according to  preliminary  reports
submitted to the Minister. a former official
of the TAAT gave orders worth Rs. 50
1akhs to a firm in Andhra Pradesh although
it had no manufactuiing facility and could
boast of little more than a letter-head when
the contract was awarded. T woulq like
to get the explanation of the Minister whe-
ther thic charge which I am putting right
now is true and which firm thic was and

who was connected with this firm. A

Chief Engincer recorded on  the
concerned file that the firm should
not have been given any order but  his

objections were overrnled. 1 want to
know who the person wag who overruled
this decision. Yet another of official was
forced to quit the TAAI because he objec-
ted to placing orders for the aircondition-
ing plant with a firm which wa< not the
Towest bidder. He also put hig foot down
on the purchase of aerobridges from Japan
worth over Rs. 2 crores which ig being
investigated by the CBI. The Government
is also looking into the justification by
the TAAT for its decision 10 buy weighine
machines worth Rs. 1 crores from an in-
termediary firm. It ig getting  curiouser
and curiovser, as they say. Instead of
directly ordering from the manufacturers—-
indeed most airports in the world do not
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buy their own weighing machineg which
are normally the responsibility of the air-
line—here it was curious that it wag decid-
ed that the weighing machines would be
bought by the IAAL 1 would like to
know who took the decision and why such
a deciston was taken. The IAAL also
came under adack for major faults 1in
the decision and project phasing. Just one
day before the Purlisment Scssicn started
we all read in the ncwspapers that the
biggest janux pas of the aviation history
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has been committed in New Delhi.  The
TAAL engineers forgot to piovide jor
construction of a heavy cargo terminal

which is a must for an internationaf air-
poil. In the whole design theie was no
complex for cargo. And il last week the
IAAI has not placed orders for a Juggage
lifi, and its llight information system had
not even arrived., Some ofiicials whom I
tulked to, have admifted that even if they
start working for 24 hours fiom today.
it will take at least six months 1o comp-
lete the project and another two months
to commission it. and if they are to re-
move all the laults, they vill require Rs.
15 crores more than what has been pro-
vided in the Budget. I do not know whe-
ther the Finance Minister has obliged
Mr. Tytler to provide for Rs. 15 crores.
Perhaps. the most inexplicakle of  alfl
the decisions of the TAAT is the recruit-
ment of over 300 new pcopl: at a com-
bined monthly salary of Rs. 7 lakhs to
run the airport which has not even star-
ted and which is not likely 10 start for
another two years. And that wock is still
on. The staff hay neither the place to sit
nor the chairs nor any woik. And it has
become an additional hazard to the
Minister, This is what is going on at the
international airport. Madam, a preli-
minaty post mortem by the Pngineefing
Department and the Audit party revealed
thut several changes have tecn made in
the original design for the airport, thus
giving an opportunity to the contractors
to churn out more money. Over seventy
per cent of the original specification was
changed and contractors were handed out
at arbitrary rates for various items, Who
was the Tn-charge who doled out the
contracts in this monner and the money
from the national exchequer? There was
also some controversy over the selection
of architects and the interlor decorators
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who were awarded the contracts withcut
the tenders having been invited from th
other leading architects with experience
-in the airport work. As a consequence,
with the changes in the original designs,
the cost per sq. ft. of the passenger ter-
minal has gone up to Rs. 650 which is
more than twice the normal rate of Rs,
300, In fact, the Government’s Projects
Investment Board allows the cost of cons-
truction per sq. ft. at Rs, 250 only. Why
then did you allow Rs. 650 in this case?
As the inquiry into this and th: other
lapses will continue, T hope the Minister
will be firm in dealing with the culprits.
1 have met the Civil Aviation Minister
and T know he is very firm in dealing
with the culprits, But I want to know
from the honourable Minister what stern
action he is going to take against these
culprits.

With these words, Madam, T support
the Bill and I hope the Minister will cla-
rify all these several issues about the
New Delhi Airport. Thank yc1,

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJIEE): Now, Mr.
Aladi Aruna,

SHRI ALADI ARUNA @5 ¢. ARU-
NACHALAM (Tami] Nadu): Madam
Vice-Chairman, T  support this piece of
legislation.

Madam, the object of this amendment
is to rectify the errors mentoined by the
Committee on Subordinate  Legislation.
The Committee on Subordinate ILegisla-
tion pointed out certain defecis in giving
retrospective effect regarding the condi-
tions of service of the Chairman and the
other permanent members of the Interna-
tional Airports Authority of India. It
has also observed certoin inconsistences
in framing the rules. Therefore, Madam,
the honourable Minister has proposed to
amend sections 36 and 37 of the principal
Act, namely, the International Airports
Authority of Tndia Act, 1971. T welcome
this move_

Madam, 1 think it is appropriate to say
something about the international air ser-
vice and about the security of the airports.
Owing to the growing menace of terro-
rism throughout the world, the important
task which compels the Government is
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none other than the security of the air-

ports. If you compare our security

arrangements with those ai the airports
in Western countries, vou will find

that our wrangements arc quite insufli-

cient. Madam, in order to have adequate

securiiy arrangements, it is reported. the

Government has given training to about
more than a thousand police constables

in handling hijackers, bombk detection

techniques and frisking, But these cons-

lables have not been absorbed in  the

airports and most of these constablesare
working in profitable police stutions rather
than at the airport! 1 do not know why
the Government has allowcd these cons-
tablcs to work in other arens. In security

matters, Madam, explosives  detection

techrique is more important. Now we are

using PD-4. No doubt, it is an effective
equipment and the experts have approved

this device. But, at the satne time, the

civil aviation experts have stated that it
has got limited capability only, Aneother

developed device is Model- 70 whick e

based on electronic capture pnncwpl . It

is being mostly used in the British sy,

But the most sophisticated device is Mo-

del-§5 which is being utiliscd iz tha

Houses of Parliament in Britain, It 1s
considered as a ‘world sniffer’. so, T re-
quest the honourable Minfster to  pur-’
chase all the latest devices for the security

4l our airpor.:s.

SHR1 JAGDISH TYTLER: What is
the last one you mentioned? ’

SHRT ALADI ARUMA aliny V. ARU-
NACHALAM: It is Model-85 which s
being utilised in the Houses »f the Britishi
Purliament. Sir, unfortunately, air crashes
are occurring one after another in our
country. But so far we nave not come
forward to establish an independent Air
Safety Board. There was an air crash in
1972 in U.S.A,, in which Senator Cutting
lost his life, Soon after that air crash the
Government of the U.S.A. establishedi
National Transportation Safety Board.
But in our country, despite many air
crushes, we are still reluctant to form
such independent board.

Sir, 1 have to remind this House that
our hon. Prime Minister, during his valo-
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dictory address in the Acronautical So-
ciety of India, assured that an indepen-
dent Board would be formed in India.
But that promise has not so far been ful-
fitled.
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Now. the secret information i< that at
the time of the Kanishka air crash, our
Digector Mr. Szlinder Singh, wag  not
able to rush to Cork in the first available
flight. The reason is that he was not pos-
sessing a valid passport. He did not re-
new the passport, The dote of expiry of
his passport was  14th March, 1980. For
the past five years he did not renew his
passport. So he arrived at the spot by the

next flight savailable. It shows how our
officers are working with lack of readi-
ness and without responding to the

exigencies with swiftness. So the Govern-
ment must come forward to from Air
Tranwportation Safety Board.

_After the construction of necw
in Madras for national service. the  old
airport which js at present exclusively
rescrved for infernational aiiport. is mnot
provided with cargo servicc and direct
flight service to western countries. Every
year in the month of January at Icast
2200 lonnes of handloom garments are
exported from Madras to western oount-
ries, But there are no cargo service faci-
lities at Madrag international airport.
'1:11erefore, the exporters 'are compelled to
transport garments by surface from Mad-
ras to Bombay. T may inform the House
that during the last week of December
1024 alone, nearly 350 trucks, eack carry-
ing 324 tonnes garment cargo left from
Mndras to Bombay, because there is no
available cargo direct service fiom Mad-
*as airport to other countries, Regarding
this matter the Government of Tamil Nadu
has written sp many letters to this Ministry,
Our hon. Minister, Wr. Swarminathan,
Minister for Handlooms. also has writien
<0 many letters to this Government, ex-
y]hining the difficulties and requesting this
Ministry for the introduction of cargo
flight service to the western countries. But
“so far this Ministry has not come forward
to provide those focilities. If it is  not
possible to introduc: regular direct cargo

airport

flicht service from Madras to  western
countries, at least, for the time being,

direct service may be operaied during the
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seasona] months, that is, from December
to March. The Ministry may be aware of

the fact that some of the western count-

ries like the U.S.A. have prohibited the

small aircraft, I, therefore. request you
to introduce big aircraft like Jumbo from

Meadras to western countries, More than

that, high level loader. fork lifter, ware-
hounse facilities are not available in Mad-

ras internationzl airport. Immediate atten-

tion is necessary to provide these facili-

ties.

Even though Madras has got oore
inflow and outlow of traffic from the
West and Fast, there is no direct flight

frolm Madras to Bangkok and Japan. I
understand that British Air Service and
Thai Air Service have applied to operate
air service from Madras to Bangkok and
Japan.

If it is not possible for our Government
to operate direct service from Madras to
these countries. g4 least we can allow these
countries to operate from Madras to
other countries.

I would also like to say something about
the domestice service of our country. There
i Mo air service on every Sunday from
Coimbatore to other  areas. Regarding
this matier, So many agencies have writ-
ten letters to you. ‘Our hon. Member of
tais House, Mr. Varadaraj, has written
so many letters to you, The reply from
the Government is that the Airport
Authority hag expressed its inability, In
fact, there are so many airport where the
airforce Authority ig allowing  this facili-
ty of air service on every Sunday. I
would like to mention the airports: Agra,
Baghdogra. Bangalore, Chandigarh,
Cochin, Goa, Kharagpur. Jammu
Jamnagar, etc, There are nearly 20 sta-
tions where we are having air service to
Sundays-.  What js the reasons for mnot
giving tha; service to Coimbatore along?
The reason jg that the Government has
not exercised its power and it has not
come forward to pressurise the Defence
Department to allow the airlines to have
service on every Sunday, (Time bel rines).

I have to thank our hon. Minister for
opering an atrport at Tuticorin. T know
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it will take another 4 to 5 years to com-
plete the work. My suggestion is thag till
"you build the airport, a Vayudoop ser-
ce may be allowed to operate between
Maduri und Kayatar. Kayatar has a runway
which was constructed duiing the British
days. Tt is in good condition. Utilising
that runway, a Vayudoot service may be
alloweq to be operated between Madurni
and Kayalara till we build the airport at
Vahaikulam near Tuticorin.

Regarding rne revenue. the Southern
region hag made impressive progress.
The collection jy the Southern region in
the year 1984 was Rs, 145.87 crores. The
target was only 135 crores. The all-India
increage is only 22 per cent, Bur the
increase in the Southern region is 24 per
cent, Degpite that jncrease in the revenue
of the Southern  region, our air services
arcmostly  disturbed. Ty House i aware
of the fact that for the last 4 or §
years we were enjoying the facility of
a direct ajr servicg between Madras ‘and
Delhi, 1t has been disturbed now, This
is one of the longest service which is being
operated by the Indian Airlines Perhaps
our hon. Minister may justify by saying
that an Air Bus hag been introduced. ¥ am
not against the operation of the Air Bus.
(Time bell yings) But it has not served the
purpose  In air service, time factor is very
important. Therefore, I would request the
Minister kindly to restore our direct air
service between Madras and Delhi. We
were epjoying it earlier. With these words,
T conclude my speech.

SHRI P. N. SUKUL (Uttar
Pradesh): Madam Vice-Chairman, I
rise to support this very simple Bill, the
International Airports Authority (Amend-
ment) Bill, 1985, which only seeks to
amend the original Act so that the ruleg
made uader the Act may b, applied with
retrospe ttive  effect. This Bill has been
brought for our consideratio, just to
fulfil this one techicality. So. there can-
not be any objection to it and T  support
the Bill,

The Internutional Airportg [RAJYA SABHA]

(Amdry Bill, i1985— 300
Passed

As regardg our internationa)l airports,
though the number of flichty have in
creased, though the number of points that
we NOw cover has increased, certain basic
facilities ure stil] lackipg at these airports.
By basic facilities, 1 mean the facilities
like sitling accommodation, etc, Evey in
Delhi or at Bombay, whenever | go to
the airport, T find the lounge jampacked
and people have to loiter outside the
lounge and there are no seats. So, 4t
feust, we can provide sitting accommoda-

tion t al} those passengers who are
travelling to othey  countries. Ar beth
Bombay and Dethi. [ have found this
lack of accommodation. Tn the Tast

month. T had to go outside, and therz was
a long queue at the exchange counter ef
the Delhi airport. Before passing through
the security, You have to have the
exchange money. At the State Bamk’s
counter there was a long queue. The
queue was such a long one that 1 could
cet it just two minutes before the Jepar-
ture time, and I was the last perog to
board the plane, So. more Such coImiers
should be provided for exchange pupases.

Madam, T would alsp suggest thy: neore
retiring rooms should also be previded.
People coming late in the night azd who
may have to g0 to some other towz 1may
like to stay in the refiting room . e
airport itself. They may like (o vy in
the retiring rooms insteaq of going oug 4
the night. So. more retiring rooms saowld
be provided both at Delhi and Joadray
and, perhaps at Madras also as the case
mav be. But at least j; Bombay ‘amd
Delhi more. retiring rooms have iy be
provided,

Madam, there is no doubt thu the
International Airport Autnority of ledia
has done some very good work. Wy
having its own design ang ity own fech-
nique, it hag been able to reduce the cost
of construction and also the maintedamce
cost by abou; 20 per cent. Ang be-
cause of our good work, we have also
been .ble to secure orders from ofer
countries like Yemen, Libya, Tanzasia.
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in s> many countries, our people are
doing the runway construction and all
that, So, they have done 4 good work.
But as 1 was mentioning, our facilities
have nol increased commensurafe with
the increase ip tne number of flighty and
the number of pointg covered, !

Madam, pow, T would like to take this
opporiunity to suggest one thing. 1 have
found that some other airlines give some
kind of discount to ‘atlract passengers.
Cur Indian Airlineg does not give dis-
couni at all to the passengers, 10 my
knowledge at least. So, if possible, by
way of discount or by way of concession,
something should be devised by our
Air-Tndia also so that passengers who
would lik, to trove] by  other airlines
hecause of thig discount factor ‘are atfract.
ed towardg our own flights.

Madam, some eigat or ten  months
back, there was an  advertisement for
recruiting civi] engineers by the Airport
Authority of India. Ang these posts
were  upto the level of Director. But
after the advertisement, nothing has been
heard ¢ far. Nobody hag been recruited
and no posting has beep made. So, I
would like the hon. Minister (4 kindly
took into this matter a5 to why appoint-
ments nave not been made sg far.

Madam, in 1982, in this very House,
the then Minister informed ug thag radar
facilities were existing in Dethi. Calcutta.
Bombay and Madras  and  that those
facilities would ulsg be extended to a few
other cities, Viz. Ahmedabad, Nagpur,
Varanasi, Hyderabad, Guwahati and
Trivandrum. I am mnot sure whethey all
these places have been provided with tne
radar facilities or not. Only the Minister
can telt us. As a malter of fact, these
facilities should be everywhere,

As far as possible, all our airports should
be covered with this radar system and radar
facility. Similarly, Madam, in 1982 we
wcie also assured by the then Minister, Mr.
Shrama. he was the Minister then, that Ah-
medabad. Amritsar and Patna, Trichy, Tri-
vandrum .nd Varanasi airports would be
air-conditionad but they have not yet been
air-conditioned, You see, Madam, three or
four yeurs have already elansed but that

(Amdr.) Bill, 1985— 304
Passed

assurarce is stifl ‘n cold-storage, Now a
young Minister has come wnd | am hopeiuj
thar the young and dynamic Minister will
be able tu translate that assurance into act-
icn and also extend this facility (o a 1ow
other airports also.

Madum, four new airporls hag to be con-
structed ut Ganpgrok. Kohima, ltanagar and
Aizawel ay ap estimated cost of about Rs.
I3 crores, That too has not been dogre dir-
ing the lust three or four years. This must
be done at least in the case of Aizaws!.
The Minister must be kncewinz that Aizawal
is the farthest point and if vou do not have
an airport you have to travel by road
from morning till evening. I had to go in
a committee and it was a very long trek
and so Aizawal needs an air service and
that air service must be tarted.

N sty aEEET oo A w5
T g . . . (sEuT)

SHR} P.N. SUKUL:. Then T withdraw
my suggestion for Aizawal but not for other
places.

Similariy, Mad.u‘n, as My, Vallinllah was
saying the Indira Gandhi Inteinational Air-
part win te be inaugurated op the 9th of
November, her own birthduy. but  j; hus
not been possible for us to have that airpos
ofcned.  Is ipauguraticn has been in wail-
ing.  Thesc are the things that shouly be
cxpedited «nd as far as possible it shouid
be done.

Similatly. Madam_ =~ Safdujunz  airport
was also to stary functioning frem the 1214
December, 1984 for vayudoot services, [t
wag sfated that for Vayudoot Services the
Safdarjung air port would be used and that
this service would be started from the Suf-
darjung Airport from the 12ith December.
1984, Now about a year has already pass-
ed-nd T do not know when it is gging to
be inauguarated from there.

Similarly, there was a very good proposal
of the Government to have a Helicopter
Corporation of Indin. Wherever vayudoor
setvices cunnot go, vayudoct his ity ovn
limitations. we could have the helicopler
service, at least as regards the hill districts
of Garhwal, Kumaon, and other such pla-
ces.  Or 1o such places where railway trains
and buces take a leng fime iy eoninz. we
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must have the helicopter setvicss. The
Chadha Committee was to have submitted
its repprt by March i985. 1 think it must
have been submitted. This Corporation sho-
uld start functioning as eatly as possible
and it would be a real feather in the cap
of our Young Minister,

Now, 1 would suggest that for VIPs the-
re are special loungeq or reserved lounges
at varioug places, But these reserved lounges
are not t& be found everywhere. So, Mem.
bers of Parliocment, senior officers or Mini-
sters who go there if the flight j5 delayed,
then they have to wait, but they should
have a suitable place to wait. For securily
reasons also it is necessary that the Minis-
ters and others should have a suitable place
from the sccurity peint of view, T would
suggest that this facility should also be ex-
tended 1o other places, For example. T suw
at Cochin that (hat lounge is at a very
wrong place. Even if you have to goto a
restaurant, you cannot go.

4.00 P.M.

It is a very long route that one has to
pasg through. So, it should not be so far
away.

Then in Vijayawada, 1 saw there were on-
ly four chairs in a small room, If 2-3 offi-
cers come, if some Ministers come, if some
Members of Parliament come, they cannot
be seated there. It is a very small VIP
room, So, I would suggest to the hon.
Minister to look into this aspect and trv to
have more of these reserved lounges.

Now. for three years, I was a member of
the Consultative Committee of this Minis-
try and had been svggesiing, gnd sugges; it
again that some poing in the North India
should be connected with Bombay.
Necw, Lucknow  for example, is a very
important point. I made this suggest-
ion two-three times. 1 don’t know
whether anything has been done about
it. I now understang that from Vara-
nsi it has bee done. It is very wel-
come., So. Kannpur should also be con-
nected.

1 enlirely agree with Mr. Aru?a
Aladi for a direct flight to Mardas, be-
cause otherwise a lot of hardship is
being faced.

!
1

!
!
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I would also suggesl a Boeing ser-
vice for Allahabad. Allahabad is qui-
te  farther from Kanpur; jt is
about 120 miles more. So, we would
like to have a Bocing Service, if possible
from Delhj to Allahabad and onwardg jusg

. a8 Wg are hbaving a flight to Patna via

Kanpur,
With {hese words, 1 support the Bill
THE VICE-CHAIRMAN (SHRIMA-

TI KANAK MUKHERJEE) - Mr.
Bapu Kaldate, not here. Mr, Vaghela.
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SHRIMATI USHA MALHOTRA (Hi-
machal Pradesh): Sir, befere you call the
next speaker, I would just like to add
two words of appeals to the hon. Minister
and also [ think Mr. Kalpnath Rai for
pleading on my behalf for an airport for
Himachal Pradesh, 1 am very gratefu] to
him, and T hope the hon. Minister will
look intp it.

SHRI JAGDISH TYTLER: This has
gone into my head, and it will be done.

SHRIIMATI USHA MALHOTRA: Ang
also for the Kangra valley.

SHRT SUSHIL CHAND MOHUNTA
(Haryana). Sir, I am happy that the follow.
up action on the recommendations of the
Committee of Parliament on Subordinate
Legislations has been take, quite pro-
mptly, The !on. Minister needs to be
congratulated on that part.

313

While supporting the Bill, T would like
to take the opporiunity of joining with
other Members of the House in making
some suggestions regarding the air service
and the maintenance of the airport,
I have not had many opportunities of go-
ing abrecad. But op one or two occasions
T have been afforded an opportunity of
coing abroad ip y parliamentary dele-
gation. What I found abroad is that
even Asian  countries—of course, the
Europcan countriecs are the foremost
—those countries which were far behind
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Us in matters of maintaining airport are
far ahead of us. I really cannot under-
stand this, India is a huge country. It
is a big country. It occupies the foremosi
positicn on the Asian map and the world
map. We have such an important airport
in Delhi. But 1t does not meet even the
most basic nccessities or amenities which
are provideq in those airports.

For instance, probably—I do not know—
we still think ourselves to be in the bicycle
age. In ovr country we haye not adopted
the system of escalators ip places where
there are too many people who are going
ty climh stairs. We do not have them.
Even on the platforms of the New Delhi
Ratway Station, the Old Delhi  Rail-
way Station and other Delhi
Railway Stationg and at the airporty we
do not have escalators. Therc are so many
people going up and so many people com-
ing done, We charge them for the
air service and try to give them good
service. We rharge them  very heavily.
But whep they go to the airport, they have
to ¢limb all the stair, Some are old. some
are invalids. They have to be lifted, They
have tg be taken on wheel-chairs, There
is no other method by which we can help
them. Tt mcans that we are still at a stage
at which those countries were probably 20
years ago. Wp have not yet crossed that
mark.

Then, when we go to board a plane, we
do not have air corridors. In every other
airport vou find tha; ther, are corridors.
You just wallc through the corrider and
sit in the plape. You do not have to climb
ladders. Theve are the most essential,
basic type of amenities. It is needed
keeping iy view that countries like Thai-
land. Hong Xong, Japan, South Korea have
them. South Korea built them aftey its inde-
pendence. 1 also ask one thing. In the
Korean War South Korea was completely
devastated. Today you find, it is baving
those facilities. All European countries have
them. Everywhere you will find them., In
India especially in airports like Delhi, there
is po corridor,

Th2n you may have to cover long dis-
tances, After all you will be carrying
vour handbag. Tt will be gometimes heavy.
And you may have to carry it for long
distances.
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But when you have to walk a long dis-
tance, then the job beccme difficult, In
that cuse in foreig, countries there are
sliding rollers.  You can just stand on
it then it will take you from this end of
the airport ty the other end. You don't
have to exer; yourself (oo much. These
types of facilities are completely missing
at Delhi wirport,

Sir, we knew that there is o lot of air
traffic at Bombay. Calcutta, and Madras.
There we cup find that the number of cafe-
teria are very few. The catables are not
upto the marl,, The service is hopless,
because the tustomers are many; and the
counters are very few, The service i
below  expecinion. Therefore, 1 would
suggest that these things can be takepn care
of easily. I do not know why no atten-
tion is paid 'n tegard tc these problems.

Most of the hon. Members have men-
tiored about the air-services to Gorakhpur,
Lucknov- and Varanasi, because they come
from Uttar Pradesh and they hav somc-
thing natural beauty to see there. They
have also menticned about Shimla, T am
asking . |, .

SHRIMATI USHA MALTHOTRA: Sir.
¥ om on a point of order. It is ihe capital
of the Himachal Pradesp State  which
has not been conmected  sg fur by air.

SHRT SUSHIL CHAND MOHUNTA: T
am not opposing you. In fact, T am sup-
rorting you.

SHRIMATI USHA MALHOTRA; In-
stead of going roundabout, you plead your
case. ..

SHRI SUSHIL CHAND MOHUNTA: 1
am nct opposing yowr  proposal.  In
fact, T ym reccommending it. But, on
the other hand. I want to make a point that
there is a State which is just closeby.

SHRIMATI USHA MALHOTRA: Then.
vou say in aldition,

SHRI SUSHIL CHAND MOHUNTA:
Nnt a single place in my State hus been
covered by ni. service. At one time there
was a skeleton type of easily a uselesg vayu-
doot service operating three days a week
from Delhi- Missar-Chandizarh. But what
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is the utility of that service? Chandigari

is already covered by a direct flight." So I

would sugges; that you could have a regu-

g1t

lar good air service from  Delhi-Sirsa-
Guanganagar-Bikaner.  These yreas have

been completely  neglected. Bu introduc-
ing this llight to ihese areas both Haryana
ang Rajasthan will be bencfited.

We hnow that Harayana is a fast pro-
gressing state, At least those three points
1n Haryana need to be covered by air servi-
ce. for instance, Ambala can also be cove-
red. Since there is a direct fight to Chandi-
garh I do not want to press for a flight to
Ambala because it is nearly Chandigarh. It
need not be covered. But certainly places
like Sirsa, Hisar. Kurukshetra and Karnal
can be covered easily counsidering the rapid
progress Haryana is making and the place of
pride it occupies in the developmental acii-
vities of this country, On the tourism map
we have got very beautiful places and touri-
st complexe, which could be made use of
by air service, Lack of air service to any
part of Haryana is a matier which affects
us from the tourist point of view.

I also sugmest to the Honourable Mini-
ster to see that air service is provided to the
nearby Delhi places of interest which can
become prefitable, [ am sure with the
irtroduction of air servive in Iaryana, it
would not lag behind. Az 1 said earlier.
by inttoducing the uir setvice to the above
places, you will also be covering a portion
of Rajasthan which has been completely
nezlected.

Anothey thing which 1 would like to say
is about comforts which are normally given
to passcngerg in other countries. Those com-
forts are lacking here as well as cther
facilities because mnow-a-days, probably.
hecause of the security checks, the reporting
time a¢ the airport is, near about 1-112 how
earlier to the flighi that means a person
hag to be at the Airpory 1/2  ‘hour
before the flight commences, or that parti-
cular period he must have a proper place
where he can comfortability sit and spend
that time. But the place is so over-
crowded, the floors are so dirty that you
do not feel like looking towards the floors.
They are not regularly cleared and I must
81y that some sort of improvement is also
needed in your staff maintaining that Air-
port  There are certain  people  who
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arg very new to this sort of air travelling.
They arc completely lost because of the
fact that they do not  know as
to which counter they should go to
inqoira about the details involved in  an
air journey. So., there <hould be a
proper  arrangement and such persons
should be properly guided in that res-
pect so that they can easily and
comfortably travel. So. these services
at  the Airport must be made effi-
cient. Courtesy is to be givern special
prefercnce. Another thing which { want
to say is that when our deleg:-
fion went to france. Mr. Jaipal Reddy,
a member of the Tok Sabha ,who too
was a member of this delzzation he s
handicapped inusmuch ag he is polio stric-
ken from the very beginning and it is (iffi-
cult for him to move, when they came
to know about this fact that there woson:
person in the aeroplane who had a diffi-
culty in movements at the time when he
was to get down. an electric car, T do not
know what type of a car it was very silent,
made no noise. was at the mouth of the
corrido; and when Mr. Reddy got down
from (h: aeroplane, they ashed him. you
kindly siron this car, On their own, they
said this. 1 think, this sort of humanita-
rian service and help must be available
at ‘hese Airporte. Just a word of caution.
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THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Please cenclude.

SHRI SUSHIL CHAND MOHUNTA:
This International Airport at Delhi has
heen mentioned. T think [ have written
letter to you. Mr. Minister, T know of a

case If you wantto go into it
you can call me at any time.
I cap give you further infor-

matiog on it.  has been brought 1o my
notice that a person, whg had no experie-
nece of building contracts, who procured fake
certificates saving that he had experience
in construction of such and such buildings
which building never existed which cont-

ract wa, not given to  him of having
completed crores and crores cof rupeces
of proizcts some crores of  rupees

warth of contracts were given to thal per-
som. The reality of it was known to the
Airport Authority. In spitc of that, some
crores of rupees worth of contracts wras
given to him for copstruction over thore
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He has completely hoodwinked the De-
partment. He has completely hoodwinkex
the Authority. I do not know as to who
ale the other people who are involved
in it? [t is for you to make an inquiry.
My suggestion may be wrong bug 1 think,
the details that 1 have tried to give you
in my letter are correct. You must have
cither received that “letter or that letier
must be on its way lo you. Kindly take
action on such like things where national
question is involved. where national pres-
tige is involved, there should be no com-
promise with inefliciency. No cumpromise
with merits. You must see to it that our
face when others see to it must be bright,
g6od, honest and sincere. It should nol
be such that pcople say, here is a country
where thiy prestigious project like the one
under discussion, was scheduled to  be
opencd up on the 19th of November, 1985
but it will 1uke more time to be completed
because big fraud has taken place. There
should be some checks on the system
which is working. T think having an Air-
port Authority itself is not <uilicient. You
must see to it.
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THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Please con-

ciude.

SHRI SUSHIL CHAND MOHUNTA:
You must see to it that some other checks
are there and things do not happen the
way they are happening, which only brings
us discredit.

SHRI K. L. N. PRASAD
Pradesh). Sir,
simple
Airportg

(Andhra
T rise to support this
amendment. the Tnternational
Authority (Amendment) Bill,
1985. If any counitry bhas 1o prog-
ress and develop and also make
headway  academically, politically. cul-
turally and socially, effective steps have
to be taken to build up  infrasiruture in
two areas., in my  opinion: one is com-
munication and the other  is transport.
And ore of the important wings of transport
is civil aviation. about which we are discus-
sing now, All the speakers who have
spoken before me have said several thincs
and hrought to light many things which
are not know to people T am glod Mr.
Vaulinllah has brought out very  vividly
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candidly the things that have happened in
the matter of construction of the intcrna-.
tional airport at Dethi, the natiomal Capi-
tal 1t is really a shamsiul thing to be

tolZi that such 'Lbings are happening.

I at the seat of power, in Delhi

itself, such things are happening how

do we control the rest of the country?

The new airport was to be inaugurated in

the name of the great leader and world

statesman Mrs. Indira Gandhi, and a
date wag fixed for 19th November. But we
would not incugurate if. Aad untl then
nobody knew that it was going to be post-
poned. The young, dynamic and energetic

Minister for Civil Awviation had taken

over a few days earlier and it was he

who realised that the airport was nct

1cady for operation. Ihen he stopped it

nd after that, several things have ccae

o light. 1f a Rs. 100—<iore project like

this is left in the bards of people who do

not know how to handle 1t, how to pun

it, how to executa it, what can Wwe ray?
It is 2 very sorry state ot aftairs.

Today we are in the jet age. The days
of bullock-carts have gone. We have 1o
move fast to catch up with the rest of
the world. In this situation if things are
happening like this, stern action must be
taken Whoever are the persons responsi-
ble, however high they mav be, whatever
be the influence they may be wielding, I
am sure the young Minister will take
care of these things so that at least such
things are not repeated by other else-
where.

So, while on this, I would like to take
this opportunity to make some observa-
tions about the functioning of our air-
lines, particularly Air-India and the
Indian Airlines. It is necessary in these
days to have the most modern and tech-
nologically advanced airports to handle
the troffic that we are having today. The
traffic is incrcasing like anything. Al-
though the fares are going up from time
to time, the traffic is also increasing.

Traffic is not decreasing. Tn this situa-
tion unlesg proper care is taken. unless pro-
per people are put in right places. things
will not move in the right direction.
Much has been said about the construc-
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tion of th: internpational airport ut Delhi..
‘The most surprising things is the taxiways
and runways which have been iust built,
bave already developsd cracks It meaus
substundard material must have been
used. I am told that samples of these
materials are supposed to be sent to the
ISk-Indian Standards Institute--for testing
the strength of the material. Instead, 1
am told. they are sent to a private insti-
tution, for doing this job. How far it is
correct, I do not know, It is for the Migi-
ster to find out whether there is any truth
in this, Planning also seems 1o ke defec-
tive from the very beginning One friend
bas said just now that they did not think
of the cargo complex. How can an air-
port be conceived of without a  proper
cargo complex? This indeed is o very sad
state of affairs, Who shouid Ue blamed for
this? Whoever is responsible, zction must
be taken against him, The main reason
for the developing of cracks on the taxi-
and runways, ! am told, wa< thot instead
of laying blocks. they have made it with
sort of cement slavbing instead of fixing
blocks of 2° x 2 or 3" x 3 or 4 x 4.
Some provision must be made for some
contraction or expansion occwring  due
to the climatic changes, That is the job of
the engineers. The Engineering Section bhas
to take care of such things, W hy such a
lapse has occusred, we Jo not know.
Another aspect which has come to my
notice is the restaurant built at the new
airport is not sufficient even to accom-
modate a hundred persons. A 747 Boeing
carries 360 to 370 passengers. Delhi
being the central point from East to West
and West 1o East, there are always some
transit passengers at the airport. If two
or three 747 Boeings arrive ot one time.
where can you accommodate the passen-
gers of all the three Boeings? The transit
lounge, Y am told, is very small, Another
engineering defect in planning. 1 am told,
is this, Normally passengers arriving  at
Delhi will have to disembar at the
arrival lounge. Instead, the arrangements
now turned out that they will disembark.
at the deporture lounge and come down
by stairs or by escalators, to the arrival
lounge, or one has to walk a long dis-
tance. This is the type of defects found
in the construction of the international
airport at Delhi, the capital crty of India.
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Afier all, we are not the first people {o

build a modern airport v the world.
Moany airports already been bailt  in
other countries. Qur people must have

visited those airports. If they do not
know, at least they could have seen the
olher airports and copied from them.
either the airport at Singapore or Hong-
kong or the JFK Airpoit or even  the
Hzathrow Airport,

Then, in the matter of aerchridges also,
somz bungling has taken place. The mo-
dern acrobridges have not been ordered.
Further, these bridges should have wrran-
gements to connect the First Class, Eco~
momy Class and the Executive Class
passengers and such an arrangement, I
am told, is lacking hare. This also should
be looked into. I am saying all these
things because when we are building such
a big project like this, we have to  be
careful. We cannot buikl everyday one
Indira Gandhi International Airport in
the country, We build such airport once
in century and it must remain at least
for about fifty years or even hundred
years, and we should go on developing,
Provision has to be made for that also,
for the future development. But if we start
bungling from the very first day, it will
be very diflicult to rectify those mistakes
later on. So, this is all -about the air-
ports.

Now. I would like to make a few ob-
servations about the other aspects. ¥ am
glad that the Minister was kind enough to
grant what we have been asking jor a
long time. We have been asking for inter-
national services from Hydeiabad and we
have been asking for making Hyderabad
an international airport. I am glad now
that he is inaugurating an international
servcie on the 19th of this month to Yed-
dah. Now it is only a beginning. Flights
have to be introduced to other places in
the world also, particularly to the United
States., There are thousands of people
from Andhra Pradesh and the neighbour-
ing States who are living in Europe and
the United States, Hundreds of passengers
arc going there and they are catching
their flights either from Bombay or from
Delhi and, in the process, they ure expe-
riencing a Jot of difficulties ard inconve-
vience. The connecting flights one has to
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take either at Bombay or at Delhi one
has to wait for six hours to eight hours.
For six hours or seven hours, where do
they go? They have to remain at  the
airpost itsell and there are no rooms at
the airporis, they do not have the proper
copveniences for their stay except some
jronn and stegl chairs and that too, not
many being available, Therefore. T would
request the honourable Minister to take
all these things into comnsideration and to
see that the maximusn comiorts are pro-
vided to these passengers. I agree that it
is not possible io introduce divect flights
from all the airports at one and at the
sama time, But, at lcast, the connecting
flights may be increased in course  of
time,

Another aspect which I would like to
bring lo his notice is that Air-India allows
two bags of luggage to go to the USA or
while coming from the USA .But the mo-
ment people land at Bombay or Delhi,
the trouble starts, It is becausc here the
rule is 20 kgs. and there the rule is two
bages irrespective of their weight And,
Sir. what an amount of harassment is
there to these passengers, one has only to
see to know it. I have brought this to
his notice earlier also in the Consultative
Comintitee meetings. But nothing has
happened so far. Well, thesc are scme of
the difficulties.

Now, about the ground seivices of Air-
India, I must say. Mr. Minister, that the
services are very poor. In-light serviceis
good. Bt the ground services are horrible.
Nobody looks at you and ncbody bothers
to know. Enough stafl is (here. But they
do not attend. And this is my expericnce
and the experience of many people.

Coming to the Indian Airlines. they
have been frequently changing the sche-
duels. If one aircraft is under rcpairs or
if it has to be overhauled, agzin the sche-
dule is changed. It is not a healthy habit;
it is not a healthy sign. Once you intro-
duce some -flights, taking intc considera-
toin the traffic and its potentiality, you
should not change the timing too often.
That would create a lot of inconvenience.
Earlier for Hyderabad we were having
threc flights, Now the progress is that they
are reduced to two, I would request the
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Minister in this regard to pleasc go and
see at the airport at the time when the
Hyderabad flight leaves, the crowds that
are there at the counters.
with okay tickets cannot reach the flight
counter because the waiting people will
be standing, in big numbers. There is
no queue; there is nothing Itisa very
deplorable sight. 1 do not know what is
the difficulty in handling these flights in
such peak hours. We have oanly one air-
line, the Indian Airlines, There are seve-
ral counters, ong for Lucknow, one for
Bombay, one for Jaipur and soon, But
when you have a system of computers,
there is no point in allocaving a particu-

- lar counter for a particular pluce, Any-
body can go to any counier and then
make booking and to any place, Thisis
what is done in Furope, in America and
other places, Earlier it was a different
affairs because we never had any compu-
ters and all that. Now that we have com-
puters, we can certainly open all  the
counters so that people do not have to
staad in the qucve. It is reelly a pathe-
tic sight. So T do not know what techni-
cal difficulties they have in this regard. 1
would request the Minister to get it exa-
mined whether all the counters could be
opened. You can easily say that it s
a normal sight at the Deihi national air~
port or other poris also, whereas one
counfer Is very full, the people at other
counters will be biting their nails, doing
nothing. So these things are very small
Yhings. But only some attention should be
paid to...(Time Bell Rings).

THE VICE-CHATRMAN (SHRI SAN-
TOSH KUMAR SAHU): Please conclude,

SHRI K. L. N. PRASAD: Sir. another
thing is IATA regulations. We have the
same set for plices like the USA. UK
and the Gulf, From Bombay to Dubai
the flight is for 2 hours and 15 minutes,
and from Trivandrum it may be about
three hours, But the fare that is charged
is the JATA fare. In some cases the peo-
ple in the south feelthotthey are being
fleeced. No doubt, Air Indin is making
money. but the people’s reaction has also
to be taken into consideration at the same
gme. And for a flight of 3 kours if you

Even people
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have to pay Rs. 6000, it is really fleec~
ing,

I would like to bring to the notice of
the Minister one other aspect, now that
he is going to inaugurate there on
the 19ih. There is a terrific scope for
cargo ftraffic. Epgs, meat, vegetables,
etc, can be exported from Hyderabad
provided facilities are available, For
your information, 75 per «cent of
the cgg production is conirolled by
a companv in Hyderabad, and they
have branches all over. But the facilitics
are nol there to export to Dubai and other
Gulf countries. We can earn a  lot of
5.00 paa,
foreign exchange. Sir, there are so many
other things to be brought to your notiee.
But the time is short. I woyt like to
take more time. My only request is
that please do not stop this jnternational
flight only with a Jeddah flight and try
to give us a service to other places, There
are one or two small stations, T have
brought to his noticc aboui Vijayawada
earlier. Tt is a very impertant place and
a commercial cenlre. We have only Avro
Aircraft going everyday. But vyou will
never get a seat. It is very difficult even
for M.Ps, Even for them it has become
difficult to get a seat. By extending  the.
runway with o little bit of expenditure
without much expenditure, you can have
a Boeing service. I would request yov
kindly to examine this matter thoroughly.
Vizag is another important place, We huve
a service there and there is nuthing muchy
to be done. But at Vijayawada ond Tiru-
pathi you can have a Boeing scrvice by
extending the runway That is the oxly
thing that has to be done. There are
many other places to which he has to
extend the Vayudoot service. We will
bring thosz places to his notice separately.
I do not want you to ring the bell again.
Thank vou,

T e wemmrvaw @ (e
SIW) : SAIT  ATEE-SUTHT ATEE,
Tg S UM UERARd warreEy
(retiz) fawr, 1985 ¥ wm
fot qmdi aF oawr A FETEE
afserer w98 ¥ fawmfor
AThe T, Borwe w1 afaw wE
¥ g AT o A 1w, FEw
R wfaw Foww § gaR @
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SHRI B. SATYANARAYAN REDDY-
I have just now started,

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): You are allotted
only threc minufes. You have already
taken eight minutes. Please try to con-
clude.

SHRI B. SATYANARAYAN REDY:
I have to express my views on so many
things,

JULNETH (7 AT FATT TE) ¢
- e T ae A
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A R A § WA
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SURSE L e R o
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9 ? wrE A3 9y 3 Q1 eOn
g 7 gt § frag oy gaw ®
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SHRI VISHWA BANDHU GUPTA
(Delhi): Mr, Viee-Chairman, Sir, |1
would like to congratulate the Minister for

bringing forward this Bill, I thmk, it
is a very worthwhile Bill. Not because
we need aviation, but because, I believe,

aviation is the only and the major agency
which is going to prope] us jnto the twenty-
first Century ag we want 10 be propelled
at a decent level,

Sir, Arthur C. Clarke, one of the very
famous scientists, had once said that tele-
communications is the key of humap de-
velopment. If we have faster transporta-
tion, then, there wounld be very little need
for telecommunications. But if we have
very fast system of telecommamnications,
that is, if we are able to talk 1o anybody
else in the world amywhere easily, them,
there would be less need for travel, For
example, between Bombay and Dethi, be-
cause the telephones are better, there is
Tess travel. But if there are more facilities
for people to travel, then, they would make
less telephone calls. In any case, to
me, 8ir, aviation is the key to onr future,

I would, therefore, propose and recom-
mend to the Minister that he could consi-
der the setting up of a committee to re-
view the present status of all the airports
in India, As he knows very well, there are
a large number of airports, disused air-
ports, which are already in existence in
India, which are not being used. T think,
it would be possible to make use of them
and set up a quick network whether Vayu-
doot or Indian Airlines, to maks use of
them for better facilities for the citizens
of India.

1 think, the most important thing for us
would be that a committce should be
set up, may be consisting of sopme Mem-
bers of Parliament or people who are
experts in the field, to look at as tg what
would be the needs of aviation, civil avia-
tion etc.. in the 21st Century, T 1hink,
the blueprint should be ready now, so
that we do not get into the kind of pro-

¢
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blems that we have get into with these
new airports.  Ag an example, I would
like to refer to the kind of difficulties that
are being faced today, At Kulu airpoit,
at Bhunter, for cxample, the transmitter
is only 50 KVY. It is pot possible 1o re-
msin in contact with Delhi, Palam or
Safdarjung, for days together. Take for
exarple, the flight on the 4th by Vayudoot
from Delhi to Bhunter. It was not pos-
sible to know whether the aircraft was
coming at all, five minutes before jt lan~
ded at Kulu airport, I think, {his js a
simple kind of thing which can be reme-
died. 1 belive, there are 400 watt,
fransmitters available with the Tommuni-
cations departmant. Something should be
done for the improvement of this, Simi-
larly, the runway, for example, at the
Kulu  airport js shart, T; js not long
enough, but it cap be easily extended, 1
believe, there is a scheme to extend 1. I
suggest that some action may be taken by
the Minister to extend the punway in or-
dey to improve tourism in Himachal.

Sir, the other point which T wonld fike
to mention is of the present, At Palam
Airport, there is a cable TV which is
supposed to give inflight information, I
would like to check from the Minister,
rather, 1 would like him to check up how
many of the TV sets whicn are installed
there are in operation in Delhi and what
kind of information is given to the passen.
gers. The passengers are not informed
whether the aircraft has landed, whether
it is coming in, how much it is late etc,
It jms says, ‘security clearance’ of ‘passen-
gers proceed to the aircraft’. Much mora
information can be given on the TV sets,
which are already installed. It does not
cost anything more. It is only a question
of will angd the procedures which have to
be adopted. Sir, these -airports and the
Airport Authority of which he is thinking
of would certainly keep in mind also the
growth of acrosports in the country which;
is going to come up, I think in the next
15 years there will be a great spurt, al-
most an explosion, in the aerosports in our
country. For this I think some of these
points ghould be borne in mind. Consi-
deration should be given to the consfruc-~
tlon of hangers and other facilities, for
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example, you might have to think of pre-
viding jnexpensive living  accommodation
for pitols who will be travelling from one
place to the other, or for the officials who
will be travelling from ons place to the
other, So far as airports are concermed,
that would alsp be a kind of  helpful
thing for the growth of aviation in our
country.

Sir, I would not like to take more time,
I would like to thank the Minister tfer
bringing the Bill before Parliament. ¥
rise in support of the Bill and wish that
be would set up a Committce to prepare
us for the Twenty-first century.

SHRI JAGDISH TYTLER. Sir, first of
all, I would like to thank aj! the Mems~
bers from both the rides, ruling ag well as
tne opposition, for supporting the Bill.
Of course, the Bil]l deals with just two
amendments, sections 36 and 37 of the
International Airporty Authority Act, 1971,
but many valuable guggestions were given
by the Members from both the sides. I
can only asgure the Members that what-
ever is possible within the framework of
the money we get, we will do it. T my-
self am as keen to have as many air-
ports, as many existing airporfs to be
connected with the Vayudoot service ot
the Indian Airlines and have, of course,
also the international flights  stretching
more airports, But there are certain con-
straints, like not enough traffic, not enough
budget being given by the Finance Minis-
ter to go in for expansion. But I can
assure you that whataver money ig given,
we wil make sure that it is fully utilised
on a prierity basis, Connscting of any
new airport is npot within the Airport
Authority. This has to go through a pro-
per procedure and the Cabinet has to ap-
prove of it. But I can tell you that the
Vayudoot service is the fastest airlines gro-
wing n world to day. We have al-
ready < onnected 42 stations. T would be
going sometimes next week where our two
stationg at Arunachal will be connected
with Vayudoot and with that we will be
finishiny, ouy December1985 target.

Some of the Members had mentioned
about Gangtok, Simla and other places
and the places to be connccted with Heli-
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copter Corporation of the North Eastern
region, Now, it is true that the Helizopter
Corporalion came into being only .last
month, We have got the Helicopter Cor-
poratio; registered. We htve also had
the Ofh er on special duty appointed, Only
lagt wee: I have taken the Secretary, Civil
Avation, My Joint Scerctary, the geatle-
map concerned, Wing Commander Saind,
and personally saw the place where we
are going to have the Helicopter Corpord-
tion set up in Bocmbay at the Tuhu Airpor:,
Then we went to the Bombay High. It is
going to be a priority as far as the
helicopter service is going to be ussd by
ithe ONGC people. All these things
would have taken two-thrce months but
we did it in two-three days and we finished
the formalities,

Regarding acquiring of ths aircraft, we
have already taken action and the letfter
of intent has been given.  Our first
priority after the ONGC 1s of North Eas-
tern region. We will make sure that
whichever gtation/ has to be connected
will be connected.  The survey for the
Gangtok Airport is on. My officers bad
gone there about 15 days back, As far
ag Simla is concerned, the gentleman who
had raised it, he is not here, T would like
to tel] him that Simla airport, probably
next year some time, will be ready. Fifty
per cent of the work is over. Money has
been sanctioned. I have already told
the Chief Minister that hs should hurry
up with the work, As soon as the work
is over, my agroplane js waiting to tuke
off go that we can land at Simla as quickly
as possible,

Many Members spoke of the interna-
tional flights and declaring an airport as
international airport.

SHRI SUSHIL CHAND MOHUNTA:
Haryana has not attracted your attention.

SHRI JAGDISH TYTLER: Sorry, 1
would like to give you the zood news that
yesterday I had ordered the Vayudoot pea-
ple to go and find out the feasibility as
far as Hissar. .. (Interruptions) Let me
speak, please. I am the one who is going
to fell yon what we are doing., So I
have askef them to find ont i¥ we can sfart
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Delhi-Hissar-Patiala-Delhi  service, As
soon as this survey is done, we would like
to (ell you and we will start it. I am my-
self very keen that Haryana should be
also connected,

Now, I was talking about the interna-
tiona] airports. Mary Members spoke. ..

SHRI SUSHIL, CHAND MOHUNTA: |
would just like to say that you have
chosen Patiala but Punjab already has a
number of airports. So why not Hissar-
Sirsa-Ganganagar? This could be much
better und viable.

SHRI JAGDISB TYTLER:A< T said
carlier, if you had listened to me careful-
ly, wherever there is enough traific on tho
routey which have already been passed, I
do not mind starting. But [ must have
egough scrvice, enovgh irfrastrocture at
the airport so that I can do the scrvice,
Probably I cap look into what suggestion
you are giving also.

Now coming back to the international
airports, first of all T would like to inform
the House that there are only four inter-
national airports in our country.  There
could pever be a fifth till it comes in.the
Parliament. ..

SHRI B, SATYANARAYAN REDDY:
Including Hyderabad.

SHRI JAGDISH TYTLER: I have not
yet completed my sentence, Why don't
you allow me to complete the senteance?
There is no bar that we cannot use auy
airport in the country for international ser-
vice. There is no bar. And this is what
we are doing on the 19th in Hyderabad,
we are dong on the 19th in Hyderabad,
Mmaybe as time goes, as we move further
in time, probably we wou'd be nectding
Thore international airports. ..

SHR1I GHULAM RASHOL MATTO
(Jammu and Kashmir); Insluding Srinagar,

SHRT JAGDISH TYTLER: Yes, I said
there is no bar for me to lezally usc any
airport in the country for  internaticnal
service and 1 think. .. (Interruptions)
Anyway, now T would like to put this at
Test thot interpational airports are waly



337 The International Airporis [ 9 DEC. 1985 ]

Auhithority

four in this country-—ie, Delhi, Bombay,
Madrag amd Calcutta. Some Members
raised that Calcutta airport is not beng
utilized properly, In any agreement that
we have with the foreiga airiines, we
cannot bave control on what airports they
will be wsing. We have un agreement co-
untry-to-country. BOAC wanted to leave
Calcutta which they have already left, We
tried our level best to see that they do not
go. I thiak there is some talk going on
betweenr some company ¢onnecied with
BOAC if they can use the Calcutta air-
port....You are right, As far as cargo
is concerned, I myself whegn 1 took charge
of thig thing, many people bad approached
me that the cargo sérvice is not adequate.
So we are trying our level best to ex-
tend the cargo service of Air-fndia and if
we can get enough cargo from Madras or
Calcutta, I am sure that ws could also
extend the Air-India Cargo service, by
acquirimg aeroplanes, the cargo planes or
takiog them on lease, whichever way it is
possible. I am myself very kzen because
lakhs of tonnes of cargo goes out of the
country from the Commerce Ministry, from
other Corporations and Air-India does
not have enough planes. Sp I am going
to set it up in the years (0 come, in the
months to come, I wil] bg able to give
you a well set cargo service in ths country.

As far ag security is concerned, no doubt
I wil] pever compromise with  security,
even if you have to stay at the airport
for one hour, I have already made sure
that mo unauthorised person enters the air-

field . . . so much so that only
four people have I allowed that
can take their car inside. Except
foreign dignitaries, the  President,

Vice-President, Prime Mdnister and
Chief Justice of India, nobody else can.
Thig applies to all senior Government
officers as well as Minist2rs, I am going
to make sure that security is our first
concera. I am happy that most of the
Ministers, Secretaries and other people
have co-operated in this exsept a few
people who initially did not, but when
they were told how strict we were
going to be, they too ageesd. Tt is not
that once luggage is checked at the
counter the security check is over, We
have a certain other jprocsss-we go
through another exercise inside—
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which I would not like to say for se-
curity reasons and I think you  will
have to bear with me on this,

Sometimes it happens that an air-
craft comes late. Because it has to
do two or three sectors in a day, auto-
matically this aircraft is late on all
the sectors. But sometimes this delay
can be avoided, it is not that all the
time this delay is there and if is un-
avoidable. I think if you go through
the record of the last one month, the
period of delay has already come down
and, please, bear with me, wherever
it is possible we would like to bring
down this delay as much ag possible.

Mr. Gupta has spoken on a point
which I thirk is very important. He
mentioned about navigational facilities and
suggested of a committee being formed,
which should go and survey the air-
ports. I would like to tell him that we have
already though of it, and on the 23rd
of January next year we are going fo
have a big conference in Delhi where
all navigational facilities—the latest—-
and aviation in the next century will
be considered. It is very important
that al] the commercia] aircraft we
buy from foreign countries have the
latest technology, buf somelimes we
do not get the navigational facilities
in our country. I have recently got a
report...... (Interruptions). ... It is not
on my table but I am told it i3
Peing submitted to the Ministry where
a survey was done, where we will
have the survey of the turnkey pro-
ject, if we could have, at a Bombay
airport. The same way I am trying to
do in all the four international air-
ports so that we can have the basic
navigational facilities matching the
latest aircraft which we will be get-
ting from next year, of a higher tech-
nology—the 1latest one probably—
which we have ordered now.

There wag a tatk about aerobridges,
the latest technology that people ore
having in all their airports. y would

like to inform hon. Members that in °

Bombay as well as in Delhi we have
the new air ports which are incomplete
—which have come in for a lot o criti-
cism and towhich I would like to come
later on—=aerobridges are there. Even in
Bombay, in the second phase aerobridges

[
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are there. Also in Madras we are
thinking of slarting the aerobridges.
No doubt this is the latest technology—
the latest one we have already. Bui
inere is one which does not have
wheels, Anyway, that is for the
people in the Airportg Authorily to
se¢ that we do not get second hand,

Now 1 would like to say something.
Many people were agitaled and some
people wanled 1o know what exactly
had happend that I had take those
aclions. Mr. Shanker Sinh Vaghela
spoke and talkeq of cerfain fechnical
things—as if 1 had done something
wrong and 1 took those actions with-
out going through the whole thing
properly. This is the impression [
got and I hope this is what he said
olherwige. Other Members
of Parliament from Gujarat had men-
tioned it and I am happy that he too
had mentioneq it. There were cer=
tain things broughi to my knowledge.
The airport was to open on ihe 18th,
but on the 19th it could not be opened
because many things were noticed,
which were not right. When
we went  minufely to find certain
other things, we found certain
more things going wrong. Why 1 did
not want fo comment is because I
thought there should be n enquiry of
all the things. Let me tell you that
1  will never compromise, whatever
may happen to any officer who misuses
the Government money. A Member
asked why I sent him on leave and
why I accepted the resignation. You
cannot expect me to have the man who
is responsible for something which, I
think, is wrong, sitting on my head
and saying what is going
wrong., being part and parcel
and sitting there No. May be the
only way out, as the rules and regula-
tions stand, is that he had to resign.
Accepting his resignation does not
mean thai the enquiry is over. Once
the enquiry establishes these things
which’ came to my notice, the severest
punishment which is possible in this
land would be given to the officer who

misused the Governmnt money. This,
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1 can assure this House. (Interrup-
tions) Well, anyway, let me get the
thing fully established. Let me answer.
There are ceriain things which have
to be established beyond doubt. I just
cannot take action because the Dnext
action is a very severe one. So, I cannot
take it because an enquiry has to fully
establish it. I will Jook intp it and
see that my very competent officers
are doing this, and as soon as this
enquiry is complete, the next step
will automatically follow,

SHRI B. SATYANARAYAN RED-
DY: Has the enquiry commitiee been
constituted or not? That is my ques-
tion.

SHRI JAGDISH TYTLER: I seid,
as soon as the things hag been broughi,
I sent them to the enquiry. Very com-
petent and very senior officers of my
Ministry are deing it. As soon as I get
the report, il wil] go to Vigilance. As
soon as it is established by Vigilance,
1 will see that, if there is a substantial
thing, it will go to the CBI for proper
action to be taken.

Some people apprehended that pro-
bably the International Airpart would
not be completed and that it would
take another two years, I can assure
Members that we held a meeting re-
cently in which we went into’ the
delails of every little thing which is
connected with the International Aijr-
port. I can tell you that within the
next few months we will have the
Airport open, and a good airport we
will give you. .

SHRI B. SATYANARAYAN RED-
DY: It has been reported that cement
and steel are not available.

SHRI RAOOF VALTULLAH: Sir,...

SHRI JAGDISH TYTLER: Would
you like to believe me or believe in
something which has been reported in
the papers.

SHRI RAOOF VALIULLAH: What
has been the cost escalation?

SHRI JAGDISH TYTLER': That
I have not calculated, About the cost
escalation from Rs. 62 crores, it is not
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only that everything has been misused.
The price escalation has been there
also. And, no doubt, there were cer-
tain things like the ones you had point-
ed out. This is something which was
brought to my notice also. On the
basis of that the enquiry was ordered.
Just as I said initially, once it is estab-
lished, the people will have to answer
for it.

-

SHR1 VISHWA BANDHU GUPTA:
The blue print for the 21st century.

SHR] JAGDISH TYTLER: I am
sorry, I did not .complete my seatence.
Mr. J. R. D. Tata is also heading that
committee. I have also formed that
committee, and their meeling is going
to be helg some time next meonth.
There is a blueprint for the next 25
years. 1 have put, for aviation in our
country, keeping with the latest techno-
logy as far as the aircraft is concern-
ed, the latest technology as far as the
ground navigational facilities are con-
cerned.

Also, we have already made, as
J said initially also in this House, a
beginning on training  pilots and
engineers at Furstaganj where an
academy is going to be built. I hope
to have the academy ready by the 1st
of June, in which inijtially the first
batch of pilots %will start  getting the
training. Thatwis also a part and
parcel of my future aviation program-
me in our country, in which we will
be able {6 feed Vayudoot, the
“Vayudoot will feed the Indian Airlines
and the Indian Airlines will feed
the Air India and we
will be self-sufficient., Of
course, I can tell you that there is
also a talk going on ang there is
paper work going on. We would also
like to introduce air taxi also . . .
Wherein we can generate lot of emp-
loyment opportunities for our young
bhoys who are interested in this
scheme.

SHRI SHANKER SINH VAGHELA:
What about international airport sta-
tus to A!unedabad airport?

SHRI JAGDISH TYTLER: Any air-
port I can declare for the international
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service. I do not have to go again and
again into that matter.

I think, Sir, I have answered most
of the questions. With these words, I
conclude. .. .(Interruptions).

SHRI RAOOF VALIULLAH: The
Minister has not replied to my +two
very imporiant questions. Sir, in
view of the numerous cases of bung-
ling by official Chairman, Mr. Kapoor
of LA.AL angd recently by Mr, Uppal,
Chairman, Bombay Port Trust which
is g multi-crore scandal, whether the
Government is thinking of appointing
eminent public men as the Chairman
oi the I.LALAL or Port Trust and not
the officials. I would like to have an
assyrance f{rom the Minisler as to whe-
ther fhis is being considereg or not?

Secondly, regarding security as
much as the Minister is concerzed, we
are also equally concerned about it.
In the Supplementary Demands for
Grants that have come up, Rs. 3.52
crores has been ear-marked for the
equipment of security arrangements
by I.A.A.L. T would like to know what
is the type of equipment and at which
airports it will be installed? Whethz: they
are being imported?

SHR1 JAGDISH TYTLER: Natural-
ly, when we have gone through such
a period we would be very careful in
appointing persons to such key posi-
tions. N

As regards hon. Member’s sacond
question, that is, security equipment,
it is being assessed what kind of
equipment is needed. They have identi-
fied sensitive airports and als> the
airports where there 1is a lot of traffic
Naturally we  will give  prefere-
nce to install this new equipment at
these airports. .

SHRI B. SATYANARAYAN RED-
DY: Tn my speech. I have raised this
question: Whether it is a fact that
the delay in construction of the in-
ternational airport is due to non-
supply of cement and steel as one of
the reasons”

SHRI JAGDISH TYTLER: That is
what I have said. I hope I have not
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understood you, the way in which you
wanted to put it. This could be a
part of the delay. But this cannot be
a part of work which is sub-standard
or any other thing which has been
pointed out by some hon. Members,
As I said earlier, once this enquiry is
over you would know, what caused

this delay? Why it was done? Way
it wasg misled?

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU): The

question is:

“That the Bill to amend the In-
ternational Airports Authority Act,
1971, be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU): We
shall now take up clause-by-clause
consideration of the Bill.

Clauses 2 to 4 were added to the
Bill.”

Clause 1, the Enacting Formule and
the title were added to the Bill.

SHRI JAGDISH TYTLER: Sir, I
beg to move:

“That the Bill be passed.”

The guestion was put and the motion
was adopied,

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU): Now,
Shri Janardhan Poojari to lay Papers
on the Table.

PAPERS LATD ON THE TABLE—
Contd.

Exempting of Pig Tron from the basic
customs duty in excess of 25 per cent
advalorem

SHRI JANARDHAN POQOJARI: Sir
I beg to lay on the Table, under sec-
tion 159 of the Customs Act, 1962,
a copy (in English and Hindi) of the
Ministry of Finance (Department of
Revenue) Notification No. 356/85-Cus-
toms, dated the 9th December. 1985

exempting pig iron of all varieties ir-
respective of phosphorous contenf,
from the basic customs duty in excess
of 25 per cent ad valorem  together
with an Explanatory Memorandum
therfeon. [Placed in Library, See No.
LT—1571/85]

L STATUTORY RESOLUTION DIS-

'APPROVING PAYMENT OF BONUS

(AMENDMENT) ORDINANCE 1985,
(NO. 6 OF 1985)

II. STATUTORY RESOLUTION DIS-
APPROVING PAYMENT OF BONUS
SECOND  AMENDMENT)  ORDI-
NANCE, 1985, (NO. 8 OF 1985)

1. THE PAYMENT OF BONUS
(SECOND AMENDMENT) BILL, 1985.
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SHRI SHANKER SINGH VAGHE-
LA: Sir, I beg to move the following
resolulion: — ( .

“That this House disapproves of
the Payment of Bonus (Second

Amendment) Ordinance, 1385, (No.

8 of 1985) promulgateg by the

President on the 7th November,

1985.”

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH):

Sir, I beg to move:

“That the Bill further to amend
the Payment of Bonus Act, 1965, as
passed by the Lok Sabha, be taken
into consideration.”

Sir, this Bill seeks to replace the
Payment of Bonus Amendment Ordi-
nance, 1985 (Nos. 6 and 8 of 1985) pro-
mulgated op 27th September, 1985 and
7th November, 1985 frespectively.



